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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
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New Delhi this the 12th day of Mairch,

HON’BLE MR. SHANKER RAJU, MEMBER (JUDICIAL)

“Amar 5ingh Chauhan,

5/0 Shri Chhide Singh,
R/o A-BG, Frisnds Enclavs,
Mundka

Dé?n?. . _ -Applicant
(By Advc ate Shri Shyam Babu)
-Varsus-
1. Govt. of NCT of Delhi,
through its GChief Secretary,

Flaysrs Building, I.P. Estatse,
New Delhi.
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2, GCommissioner oF P
Police HQ, I. E
New Delhi.
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3, Dv. Commissioner of Polics,
H.Q. (Dalhi),
Police Head Quarter, I1.P. Estats,

New Delhi. -Reapondants

GZI

(By Advocats Mrs. Jasmine Ahmed)

GRDER (ORAL)

Applicant impugns reapondents
17.6.2002 whereby his C}aim Tor grant of HBA has bseen
turned down. He has sought quashmeht o7 the same with
direction to allow him HRA/CHRA w.e. 7.8.81 with arvrsars

and interest.

z. Applicant 18 working as a Constable in Delhi
Falics, A& was terminated undsr Ruje 5 of the CC5 (T5)

@8, 196& on 4.10.85. He prefTerred GA N0.Z2765/92 whareby
by an order dated 3.3.87 he has been reinstatsed in s&rvics

with all consequential b%hei?ts. cardcng.y ordaers of
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ginstatement were issuad on 12.11.87.
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treat tGtha intervening pariod in accordance with rules with

4, On 5.11.889 applicant made a reprasantation to

Tamily at A-30, Friends Enclave, Mundka, Delhi. in
responsa to this by an ardar dated 78.6.2000 applicant has

Leasn infTormed that in pursuancs of second termination De

hHas not yet bean finalised he could not bs accarded HRA.

6. By an order dated 1.3.200% applicant Was

impossad  updon & minor penhalty of censure Tor the alisged
misconduct and the intervening peirioad has

period spend on duty.

7 Applicant prefervred a representation oly)
27.3.2001 for grant of HRA/CHRA w.s.T. 7.8.81, which has

. -

orwarded by the letter dated 11.4.2001. 1In response

I

ation by a . noting by thse DCF, FCR on 28.6.2000

Grwardad. By an order dated 6.2,2002 risgusst of




Commissionsr .of Pojica has not besn satistisd with
genuinanass of the claim and reascns Tor thne delay &as
GFR 83 claim has besn rejscted.

g, Applicant pretverred a representation agai
[y Ny, . L o dle e~ fes = = - o S e g - =
the same but the sams was also turnsd down, giving riss
the present 0A.

10, Learned counsel Tor applicant Sh. sh

conssquential benstfits, which includes HRA as wsll. On

11. Shri Shyam Babu furthear statsd that once

arvrears the dscision which has not been reviewad holds
A

Tield and applicant cannot be denised his HRA/CHRA.

dalay was proparly explained with continuity the decisi

arraars he was satistied with regard to the genuinenass

the claim, respondents are estoppad from taking a differ
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non-speaking., No reasons have bssn accorded to come Lo tne

conclusion that why the authority was not satisfisd with

an sxecutive authority it is more onerous upon him  to
record reasons in  support of the order which is 1in
consonance with the principliss of natural'justica.

16, Firom the perusal of ths Tacts and
circumstances of the case I Tind tha applicant was
terminatad twice and on sacond occasion 1iberty fias Geen

inalised he 1is at libsrty to prefer a frssh application
for HRA which .can be granted Trom ths bagiﬁﬂiﬁg. in
pursuance thsarsof, applicant immediatsly on finalisaticn O
the disciplinary proceedings made request for payment of

HRA and on this by a noting of DCP, PCR datesd 27.6.2001

theszs documents it transpires that there was no dselay
attributabls +to applicant Tor delay in preferring his case
which has besn preferred in time but kKept in abeyancs Dy

the respondents. In this view of ths matter it cannot be



.- In the result, for the foregoing reasons,
orders passed by the respondsnts cannot be sustainsd in law
.;ﬁruiﬂgTy gquashed and set asids, The OA s
allowed with the direction to respondents to re-consider
the claim of applicant for payment of HRA/CHRA w.s.T.
7.8.91 and the same be paid to him with a]1-arrears, within

a period of two months from the date of receipt of a Copy

of this order. NoO casts.
)
Ry
{Shankar Raju)
‘Membsr (J)
"san.’



